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M R SPEAKER: I have called the 
next question

Sanction of New UniTenlty in 
BUdnapar

*409'SHRIMATI GEETA MUKHER- 
JEE: Will the Minister of EDUCA-
TION t»e pleased to state:

•
(a) whether the University Grants 

Commission has received a proposal 
for sanctioning a new university in 
Midnapur district of W est Bengal;

(b) if so, when it was received first; 
and

•(c) what is the present position with 
regard to sanctioning the same?

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (c). The U.G.C. does not sanc-
tion any new university. In the case 
of Midnapur, it is for the State Gov-
ernment to establish a university. 
However, a proposal to establish a 
new university at Midnapur by the 
Government of West Bengal was re-
ferred to the Commission in August, 
1976 The Commission agreed to the 
proposal in principle in November, 
1977.

SHRIMATI GEETA MUKHERJEE:
I thank the Minister for educating me 
about the procedure of sanctioning a 
university. Whether it is a fact that 
the West Bengal Government has not 
only proposed to establish this uni-
versity but due to the fact that Cal-
cutta University has become very big 
and unwiedly, they have been press-
ing the UGC for clearance, not sanc-
tion, of the same university? If it 
was agreed on principle in 1977— 
despite the fact that there have been 
repeated reminders on behalf of the 
West Bengal Government and even 
the last month, the Minister again 
referred to it—what is standing in 
the way of establishing the univer* 
sity? It is for the UGC to clear the

university and sanction the necessary 
fund.

SHRI B. SHANKARANAND: The 
hon. member knows that the State 
Government are competent to estab-
lish their university under the Consti-
tution. Under the Constitution, we 
have not to give a clearance even for 
establishing a university. The House 
should know that the question of 
assistance from government or UGC 
comes only after establishing a uni-
versity, not otherwise,

SHRIMATI GEETA TfcUKHERJEE: 
Since the West Bengal Government 
is wanting to establish a university 
very eagerly and have asked the UGC 
for fund, what has the UGC com-
municated to them?

SHRT B. SHANKARANAND: We
h ave  «said that th e  question  assist-
ance from  C entre or UGC w ill  com e  
o n ly  w h en  th e  univeT sity is estab lish -
ed and 'L* UGC finds it fit to receive
the assistance.

SHRT SATYASADKAN CHAKRA- 
BOAt Y* Most probably this has 
arisen out of a confusion. *The con-
stitutional position is this The State 
Government can establish a univer-
sity but prior approval of the UGC 
is necessary. Otherwise, we do not 
get the fund; and if we do not get 
fund, it will not be possible to run 
the university and also there is# a 
question of construction of buildings, 
That is why, prior approval is neces-* 
sary.

MR SPEAKER: Clarification.

SHRIMATI GEETA MUKHERJEE: 
What the UGC is doing for prior 
approval? *

SHRI SATYASADHAN CHAKRA- 
BORTY: We are helping the Minister 
to understand the question.

SHRI 'iNDRAJIT GUPTA: In re-
gard to the so-called clarification 
given by Shri Chakraborty, we want 
to know whether it is <yrrect inViis 
view or not? Can he confirm it? Me



Oral Answer* JULY 7, 1980 Oral Answers 12

has explained what the practice is. 
Do you agree with him?

SHRI B. SHANKARANAND: The
hon. Member is not correct. The 
question of assistance from "the U.G.C. 
comes only when there is an estab-
lished university. U.G.C. provides 
funds for the development of univer-
sity and not form establishing univer-
sity.

SHRI MUKUNDA MANDAL: Will 
the Central Government undertake 
any financial responsibility for the 
construction o f the proposed univer-
sity in Midnapur District in West 
Bengal? If so, to what extent it will 
give financial assistance.

SHRI B. SHANKARANAND: I do 
not wish to repeat my answer.

SHRI CHITTA BASU: Is it a fact 
that the U.G.C. very recently issued 
a circular that U.G.C. does not pro-
pose to set up or encourage the estab-
lishment of new universities? Is it 
because the clearance from the U.G.C. 
is not being made available to the 
Government of West Bengal in the 
m atter of< establishment of Vidyasagar 
University in Midnapur?

SHRI B. SHANKARANAND:
Though1 this question is not exactly 
related to the main question, my 
friend should know, by now, I have 
repeated many times, there is no ques-
tion* of commitment or assurance or 
anything from thr U.G.C. for estab-
lishing any University We come into 
the nichi**® wTiw the University 5s
established. Only then they ask for 
funds for the development of the 
University.
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THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH 
RAO); (a) A statement is laid on the 
Table of the Sabha.

(b) In the overall current arrears 
in respect of factories in U.P. and* 
Bihar are already quite low being 
only 1.96 per cent of the total amount 
payable in the case otf U.P. and 5.56 
per cent in the case o2 Bihar. Still 
the position of cane price arrears is 
under the constant review of the 
Goyernment. Since the reduction o~ 
cane arrears in the case of factories 
is the primary responsibility of the 
State Governments concerned we 
have been taking it up with the 
concerned state  Governments from 
time to time. Apart from this 
wherever found necessary action 
under the provisions of the Sugar 
Undertakings (Taking Over of 
Management) Act, 1978 has also been 
resorted to.

(c) Of these 5 factories those at 
Raijam, Lohat, Sakri and Samastipur 
are owned by the State Government, 
while the factory at Hasanpur is in 
the private sector. It is ascertained 
from the State Government that 
the arrears in respect of Raijam. 
Samastipur and Hasanpur sugar fac-
tories will be cleared during the 
monsoon season. In the case of 
Lohat and Sakri factories the arrears 
mainly relate to the pre-take-over 
period and according to the indica-
tions from the State Government 
may not be cleared within this 
period. ,




